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ence of the milk being below standard milk
being supplied to the peop'e. After the
Government came to the protection of the
Scheme by restricting the Cop .nation staff from
taking samples of the milk, there can certainly
be something worse being sold under cover of

Government protection. Sir, I may be permitted

to make a present of the bottle to the Health

Minister, who is also the leader of the House,

and I request that he may look into it.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) :  Today I tried to find out
from the  Chairman of the D.M S., and he
has reported that he was contacted by one
Dr. Khosla  of Punjabi Bagh who made a
complaint  on telephone to the Chairman of
the D.M.S. Then, Shri Lai, Chairman,
advised him to keep the bottle intact so
that it could be collected and investigation
could be made. And then one employee of
the D.M.S. was sent in the morning to the
house of Dr. Khosla to collect the bottle.
But then Dr. Khosla informed him that
this bottle has been sent to a Member of
Pailiament.  Now the question is, we have
to see two tilings. If the bottle was ina
scaled condition ..........

DR. BHAI MAHAVIR : It was, very much.

PROF. SHER SINGH : Then, of course, the
DMS has to be blamed. We will surely make
investigations.

DR. BHAI MAHAVIR: Please do not try to
offer any false excuses or false pleas. I am telling
you, noboby would be interested in trying to
fabricate a charge ef this type. It was very much
sealed. Only now because it is swollen and
because of the Diessure it has been pushing
itself out we iave tried to keep it in its place. [
would equest you to inspect it.

PROF. SHER SINGH : Dr. Khosla vas
asked by the Chaiiman of the DMS to recp it

intact. Instead of doing that he
ias....... (Interruption) ....... I think itis not
ntact now. The hon. Member has said the ap

has been removed.
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DR. BHAI MAHAVIR : It was pushing
itself out and it pushed off the seal. Then we
had to keep it down and the seal has been kept.
I have only used a string to keep it in position.
Otherwise the seal was very much intact. There
is n» question of anybody pushing a rat inside.

PROF. SHER SINGH : I assure the hon.
Members that we will make an iavesti-gation.

SHRI BHUPESH GUPTA : This is not a
court of law where you have to prove or
disprove. The hon. Member has said it and
you can find it out.
PROF. SHER SINGH We will
investigate.

MR. DEPUTY CHAIRMAN : You
can make an inquiry and find out.

PROF SHER SINGH : We will find it
out and we shall certainly punish whoever
was responsib'e for all this negligence—the
supervisors who are supposed to see before
the bottles are filled whether there is any
foreign material. Now that is to be found out.
We have to see if some supervisor whose
duty it is to see that before the bottles arc
filled there is no fereign material in the
bottle is at lauit. We will make investi-
gations.
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MR, DEPUTY CHAIRMAN : The House
stands adjourned till 2.15 p.M.

The House then adjourned for
lunch at fifteen miutes past one of
the clock.

The House reassembled after lunch at
fifteen minutes past two of the Jock,
MR. DEPUTY CHAIRMAN in the Chair.
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THE APPROPRIATION
NO. 3 BILL,

(RAILWAYS)
1972.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI MOHD.
SHAFI QURESHI) : Sir. on behalf of Shri K.
Hanumanthaiya 1 beg to move :

"That the Bill to authorise payment and
appropriation of certain sums from and out
of the Consolidated Fund of India for the
fervices of the financial year 1972-73 for
the purposes of Railways, as passed by the
Lok Sabha, be taken into consideration."

The question was proposed.

' TRAT SLAY gALT W wEA - (79-
#q19) @ IoEamfa @i, gAE 2w AT
WA F F9T o g oW F At
T I Gy oA A Er afeaw
AwaT 3 ) F€ a9 § TAFT ZWIY s
ATAL F 19§ oAvar dow vzr 2, AvEl
FRIT A1, AAAT F1 TAT AN AT ¢ WY
THT gEIT A AT Aga T FaAr A1
INEAA WZT, TZ (@A UF A T2
AT §A ¥ 719 {19 0F AZA £ AT
FTama d) 71 &) A & @z g
frzdgmdy 793§ 307 @ 2 5%
anf &, 717 & 77 A FaAv AT a0 W@
2 fadav, 3a% Aq @19 g9 399 Jfaw
ATH AT A1 VAT 2 AT §F qE @
o1 &dy @F), frg@ ams § o adl as
zaf g & A gifa @A W@ oAq
1965 # 856 fafsaw a1 99 9291 717
izt faar, THF 417 39 AT § IHIET
afg Zrft w8 T AT gAT WA Adta
Fug avz qu fFm @ #1T 3z A% 4,
i F1 Fwz 97 fFar & FWA gw
s & {7 9z =19 399 211 g9 9@
Ffy az =ra ¥ =7, affq smeasm
qErm, gf go 9% 2 v osnar gw w@d
F ZTT0 F19 919 FT AT A 1 AT, HW





